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S.0. 1886(). 

MINISTRY YOF 

).-WHEREAS. 

THE GAZLIIL 0f IDIA 

and Forests, in exercise of is powvers under sub-5cclion () and clause (v) of sub-section (2) of section (3) of the Environment (Protection) Act, 1986 has nublislied the Environncnt Impact Assessment Not1fication, 2006 (hercinafler referred to as the EIA Notilication. 2006), vide number SOJ533 (E), dated the 14th Seplember, 2006 for mandating prior 
envirunmenta! clearance for certain category of projects, 

implementation of the ElA Notification, 

And whercas, the State Environment Inpact Assessiment Authorities (SEIAAs) have been constituted undcr sub-section (3) of scclion 3 of the Environment (Protection) Act, 1986 for 

facilitating clearances at State level; 

EXTRAORDINARY 

NOTIWICATION 
New Delh:. he 20th April, 2022 

grant Environmental Clcarance (EC) for all proposals under Category B; 

In the said notification, 

the (entral G 

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC appraisal process and the process at the State level has also been made completely online through the PARIVESH portal for efficient and transparent disposal of EC proposals: 

(2) in the Schedule, 

Govennent in the crstwhile Ministry of Environment 

2006 at. 

And whereas, the Central Government deerms it necessary to further decentralise the EC process for 

(i) against item l(a), 
(a) in column (3), 

And whereas, as on date, category 'B' projccts, relating to national defence and strategic 

(°ARTI Ste Kio) 

imDortance with significant element of security vovement are also being appraised at the State lesel which. the Central Governnent deems it necessary o e appraiSed centrally taking into account natioral security concerms; 

State level for exercising dclegatcd powers to consider and 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) AcL, 1980 (29 of 1986),read with sub-ule(4) of nule 5 of the Environment (Protection) Rules, 1986, the Central Government, afler having dispensed with the requirement of notice under clause (a) of sub-rule (5) 0f rule 5 of the said rules, in public interest. hereby makes tbe following further amendments in the notitication of the Governmeat of India, in the erstwhile Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely: 
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namelv: -

shall be sutbstitutcd; 
(b) in column (4), 

(ii a) Such Category 'B' projects, relating to the NaetuG defence or strategic or security importance or 
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters 
or to promote environmentally friendly activilies under National Programmes or Schemes or Missions or such projects which are inordinately delayed beyond the stipulated tineline as laid down in this notification and also meet the criteria as laid down in this regard fronm time to time, shall be considered at 
the Central level as Caiegory 'B'projects; 

substituted, namely: 

(A) for ">100 ha. of mining lease area in respect of non-coal mining lease", the following shall 
be substituted, namely: 

">250 ha mining lease area in respect of maior mineral miniog lease other than coal"; (B) for the symbol, figures and letters "> 150 ha", the symbol, figures and letters > 500 ha" 

(A) for "s 100 ha of mining lease area in respcet of non-coal nine lease", the following shall be "All mining lease area in respect of minor minaral mining leases and s 250 ha mining lease area 
in respect of major mineral mining lease otlher than coal"; 

( 
ENVIRO\MENI, ,IOREST AND CLIMATE CHANGE. 



for the synbols, fipures and letters "3 150 ha shall be substituted, 
(B) 

() against item l(c), 
(a) in column (3)% 

(A) in senal numbcr (0), for the symbols. figures and lettcrs > 50 MW, the syrnbols. 

figures and letters "> l00 MW" shall be sustituted: (B) serial number (i) and the entries rclating thereto shall be onitted. 

(b) in column (4), 

and letters"< 100 MV" shall bc substitutedi 
(A) in serial number (), for the symbol, figures and letters " 50 MW", the symhol, figures 

(B) in serial number (iü), 

() the word, symbol and figures "and < 50,000 ha." shall be omitted: 

omitted; 
(1) in point (c) in the table, the word, symbol and figures "to < 50,000" shall be 

namely; 

the symbrols, figures and letters " 500 ha'" 

(c) in colunn (5), after serial number (i), the following serial number shall be inserted, 

change in category."; 
"(iü) Lrigation projects involving Inter-Statc issues s shall be appraised at Central level without 

(ui) against item l(d), 

(a) in column (3), for the symbols. figures and letterss 50 MW", the symbols, figures and letterS 

">100 MW" shall be substituted; 

(0) In cofumn (4), for the symbol, figures and letterg "< 50 MW", the symbol, fig°es and letters 

"< 100 MW" shall be substituted; 

(iv) against item 2(a), 

(a) in column (3), for the symbols and figre i ", the symbols and figures " 2.5" shall be 

substituted: 

(b) in column (4), for the symbols and figure "<", the symbols and figures "< 2.5" shall be 

substituted; 
(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely: 
"Integrated coal mining projects with wasberics located within mining lease area shall continue to 
be considered at Central level or State level, as the case may be, as per the extant threshold for coal 

mining projects."; 

() against item 2 (b), 

5 

(a) in column (3), the existing entries shall be omitted: 

(6) ín column (4), for the symbol, figures, words and leters "< 0.5 million TPA thoughput", the 
words "Al mineral beneficiation projects irrespective of the procedure for beneficiation" shall be 
substítuted; 

(c) in column (5), after thc existing paragraph, Uhe following paragraph shall be inserted, name ly: 
"lategrated mining projects with bencliciatioa plants located within mining kease area shall 
continue to be considered at Central level or Siate level, as the case may be, as per the extant 
threshold for mining projects."; 

(vi) against item 7 (a), 
(a) in column (3). for the words "All projccts", the words "All new projects" shall be substituted: 
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(b) in column (1), the followinp shn! le ineti namely. -

"All cxpansions projects, incudin s, wchare for connerCIal use" 
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